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BSondnd, dated: 29/08/2015.



4) Nomination Order No.UPLOK-1/DE/
483/2015, Bengaluru, dated:
08/10/2015.
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1. This departmental enquiry is directed against 1) Sri. R.S.
Sunagaar, Commissioner, City Municipal Council, Hiriyur (working
then as Chief Officer, TMC, Mundargi, 2) Sri. L.A. Advani, the then
Deputy Commissioner of Excise (in charge) Gadag District (now
retired) and 3) Sri Vivekananda Mankale, the then Excise Sub
Inspector, Mundargi Range, Gadag District (herein after referred to

as the Delinquent Government Officials in short “DGOs”).

2. After completion of the investigation, a report U/sec. 12(3) of
the Karnataka Lokayukta Act was sent to the Government as per

Reference No-1.

3.- In view of the Government Order cited above at reference-2 and — -
3, the Hon’ble Upa Lokayukta-1, vide order dated : 08/10/2015 cited
above at reference-4, nominated Additional Registrar of Enquiries-4
of the office of the Karnataka Lokayukta as the enquiry officer to
frame charges and to conduct enquiry against the aforesaid DGOs.
The Additional Registrar Enquiries-4 prepared Articles of Charge,
Statement of Imputations of mis-conduct, list of documents proposed
to be relied and list of witnesses proposed to be examined in support

of Articles of Charge. Copies of same were issued to the DGOs calling



upon them to appear before this authority and to submit written

statement of their defence.

4. As per order of Hon’ble Uplok-1 & 2/DE/Transfers/2018 of
Registrar, Karnataka Lokayukta dated 06/08/2018 this enquiry file
was transferred from ARE-4 to ARE-13.

5. The Articles of Charge framed by ARE-4 against the DGO are as

below:
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15. The DGO No-1 appeared before this Enquiry Authority on
09/02/2016 and DGO No-2 and 3 appeared before this Enquiry
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Authority on 08/12/2015 and on the same day their First Oral
Statements were recorded U/Rule 11(9) of KCS (CC &A) Rules 1957.
The DGOs pleaded not guilty and claimed to hold an enquiry.
Subsequently the DGOs have filed their written statements of
defence by denying the articles of charge and statement of
imputations contending that, there is no such evidence to prove
that, they have committed misconduct U/Rule 3(1) of KCS (Conduct)
Rules, 1966. Accordingly, they prayed to exonerate them from the

charges framed in this case.

16. In order to substantiate the charge, the Disciplinary Authority
examined one witness as PW-1 and got marked the documents at

Ex.P-1 to P-12 and closed the evidence.

17. After closing the case of the Disciplinary Authority, the Second
Oral Statement of DGOs were recorded as required U/Rule 11 (16) of
KCS (CC & A) Rules, 1957 and wherein they have submitted that,
the witnesses have deposed falsely against them. The DGOs have
not led evidence on their behalf. Hence the questionnaire of the
DGO No-1 to 3 was recorded. All the DGO No-1 to 3 have denied the

incriminating evidence appearing against them.

18. The Advocate for DGO No-1 to 3 filed their written submissions.

Heard, the oral arguments of Learned Presenting Officer.
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19.  Upon consideration of the charges leveled against the DGOs,
the evidence led by the Disciplinary Authority by way of oral and
documentary evidence and their written brief/ submissions, the

points that arise for my consideration are as under:

Point No-1) Whether the Disciplinary
Authority has satisfactorily proved that the DGO
No-1 Sri. R.S. Sunagar, while working as Chief
Officer, Pattana Panchayath, Mundargi, during
the years 2013-14 and 2014-15, though the
owner of Ashok Lodge Sri Ashok Somanath
Sidling had illegally constructed toilets,
bathrooms and rooms on the 3 floor/terrace of
the said building, the DGO No-1 did not take any
action to demolish the illegally constructed
toilets, bathrooms and rooms constructed on the
3rd floor/terrace and thereby the DGO No-_l Jailed
to maintain absolute integrity and devotion to
duty, which act is unbecoming of a Government
Servant and thus committed mis-conduct as
enumerated U/R 3(1)(i) to (iii) of Karnataka Civil
Service (Conduct) Rules, 1966.
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Point No-2) Whether the Disciplinary
Authority has satisfactorily proved that the DGO
No-3 Sri. Vivekananda Mankale, who was
working as incharge Excise Sub Inspector,
Mundargi, District Gadag and the DGO No.2 Sri.
L.A. Advani who was working as Assistant
Commissioner of Excise, District Gadag during
the period 2013-14 and 2014-1 S, though the
owner of Ashok Lodge of Mundargi Town had
constructed only 5 rooms each in 1st and 2nd JSloor
and illegally constructed toilets, bathrooms and
temporary rooms with the help of plywood on the
37 floor/terrace of the said building inspite of it
the DGO No-2 and 3 had reported that there are 6
rooms in the first floor, 8 rooms in the 2nd Sloor
and though the 3¢ floor was the terrace they had
reported that there were 8 rooms on the 3 Sloor
and recommended for the grant of CL-7 bar
license and illegally helped the owner in getting
CL-7 Excise license and thereby the DGO No-2 and
3 failed to maintain absolute integrity and
devotion to duty, which act is unbecoming of a
Government Servant and thus committed mis-
conduct as enumerated U/R 3(1)(i) to (iii) of
Karnataka Civil Service (Conduct) Rules, 1966.
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20. My finding on the point No-1 and 2 is held in the

«Affirmative”’ for the following:

REASONS

1. Point No-1 and 2 : 1 take both these points for common
consideration because they are interlinked with each other. The
facts and evidence are comimon and hence it will avoid repetition of

facts and evidence.

22. The complaint was lodged by one Sri. Prabhu Shivappa
Kamatara. Even though summons and warrant were issued the
complainant could not be secured. All the measures were taken to
secure the witness. Inspite of it the witness could not be secured.
Thereafter proclamation was issued, inspite of it the witness could

not besecured. Hence CW-1 was dropped.

73. The Investigation Officer Sri Sanganagouda Basappa Biradar
was examined as PW-1. He states that from November 2010 to
October 2013 he has worked as Police Inspector, Karnataka
Lokayukta, Gadag. From 19/02/2013 to 05/10/2013 he has
worked as incharge Deputy Superintendent of Police, Karnataka
Lokayukta, Gadag. pPw-1 further states that on 01/07/2013 the
complaint of Sri. Prabhu S/o Shivappa Kamatara was referred to

him by the Hon’ble Upalokayukta-1 for investigation. The complaint
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was with regard to illegally obtaining CL-7 license by the owner of
Ashok Lodge situated opposite to the bus stand of Mundaragi town.
It was alleged that the DGOs were also involved and colluded with
the owner of the Ashok Lodge in obtaining the CL-7 license.

24. He further states that on 01 /07/2013 he directed the Assistant
Commissioner of Excise, Gadag and the owner of Ashok Lodge, Sri.
Ashok Somanath Sidling to furnish the documents pertaining to CL-
7 license issued by the Excise Department. On 02/07/2013 he has

received totally 19 documents from the above referred persons.

25. PW-1 states that on 10/07 /2013 he visited the Ashok Lodge of
Mundargi and conducted the investigation. PW-1 has stated that
illegal structure was constructed by the owner of Ashok lodge on the
3t floor. Temporary rooms were constructed using the plywood and
the rooms were numbered as room No 15 and 16. Apart from it

toilets and bathrooms were also constructed on the terrace/3rd floor.

26. PW-1 in support of his contentions has produced 24
documents which have been commonly marked as Ex.P-4. Similarly
he has produced the documents at Ex.P-7 which have been also
commonly marked as Ex.P-7. PW-1 further states that though
illegal construction had taken place on terrace i.e the 3rd floor, the
DGO No-2 and 3 had colluded with the owner of Ashok Lodge and

submitted false reports and panchanamas. The 3t floor of Ashok
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Lodge building is only a terrace on which only the water tanks and
solar panels have to be installed. However the owner of the Ashok
Lodge has illegally constructed temporary rooms in order to obtain

CL-7 Excise License.

97. PW-1 further states that in the 1%t floor there were only S
rooms, however the DGO No-2 and 3 had prepared a panchanama
and report stating that there were 6 rooms. Similarly in the 2nd floor
also there were only S rooms. However the DGO No-2 and 3 had

mentioned in the panchanama and report that there were 8 roorms.

78. PW-1 further states that, the 3rd floor is the terrace of the
building. On the terrace 2 temporary single rooms Were constructed
by using the plywood and they were numbered as room No. 15 and
16. However the DGO No-3 Sri Vivekanada Mankale and DGO No-
2 Sri. L.A. Advani in their panchanama and report had shown that
there were 8 rooms in the 3t floor. The owner of Ashok Lodge,
Mundaragi Sri Ashok Somanath Sidling  while obtaining CL-7
license had furnished the blue print of the 34 floor showing 8 rooms
of the 3rd floor. However there are no rooms as shown in the blue
print. PW-2 further states that in this regard he has taken the

photographs.

79. PW-1 further states that on 06/07/2013 he wrote a letter to
the Chief Officer, Town Municipal Council, Mundargi and obtained
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the necessary documents. It was found that the owner of said
building had illegally constructed on the 3rd floor/terrace without
obtaining permission from the Town Municipal Council, Mundargi.
PW-1 has obtained all the necessary documents pertaining to the
said building from the Chief Officer, Town Municipal Council,

Mundargi.

30. PW-1 further states that on investigation i.e after the spot
inspection and on perusal of documents secured at the time of
investigation, though Sri Ashok S /o Somanath Sidling had not
constructed 20 double bedrooms, the DGO No-2 and 3 had
recommended for grant of CL-7 license. Hence the DGO No-2 and 3
had violated the Excise License Rules and recommended to their
higher authorities to grant CL-7 license by furnishing false

panchanamas and reports.

31. PW-1 further states that on 18/07/2013 he prepared the
report and along with documents submitted the report to Hon’ble
Upalokayukta-1. He has identified his report at Ex.P-1. PW-1 has
produced the report of DGO No-2 dated 30/05/2013 and it is at
Ex.P-2. The report of DGO No-3 dated 27/05/2013 is at Ex.P-3.
The application submitted by Sri. Ashok Somanath Sidling along
with necessary documents for the grant of CL-7 license have been
commonly marked as Ex.P-4. (These documents are totally 24 pages

in numbers). PW-1 has produced the copy of the panchanama
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prepared by DGO No-3 on 25/05/2013 and it has been marked as
Ex.P-5. PW-1 has produced S photographs taken at the time of
investigation. They have been commonly marked as Ex.P-6. The
Chief Officer, Town Municipal Council, Mundargi has submitted the
documents on 12/07/2013. The said documents are six in number
and they have been commonly marked as Ex.P-7. These documents
pertain to the building of Ashok Lodge. PW-1 further states that the
Chief Officer, Town Municipal Council, Mundargi has conducted a
mahazar 12/07/2013 and the said panchanama is at Ex.P-8. The
four photographs taken at the time of panchanama have been

commonly marked as Ex.P-9.

32. PW-1 has been cross examined at length by the Advocate for
DGO No-1, 2 and 3. Nothing material has been elicited in the cross
examination to discredit his testimony. The DGO No-1 to 3 have not
_ led any defence evidence. The questionnaire of the DGO No-1 to 3
was recorded and they have totally denied the incriminating
evidence appearing against them. They have filed the written

submission.

33. The Advocate for DGO No-1 submits that during the alleged
period the DGO No-1 was not at all working as Chief Officer, Town
Municipal Council, Mundargi. The complaint has been lodged on
20/06/2013 whereas the DGO No-1 has taken charge as the Chief
Officer on 03/01/2014. However this contention of the Advocate for
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DGO No-1 cannot be accepted. It is pertinent to note that as per the
report of the [.O illegal structure was constructed by the owner of
Ashok lodge on the 3t floor. Temporary rooms were constructed
using the plywood and the rooms were numbered as room No 15
and 16. Apart from it toilets and bathrooms were also constructed
on the terrace/3 floor. The DGO No-1 being the Chief Officer,
Town Municipal Council had the responsibility of inspecting the
illegal construction under taken by Sri Ashok Somanath Sidling i.e
the owner of Ashok Lodge, Mundargi. Though illegal structure was
constructed on the 3 floor i.e toilets, bathrooms and rooms were
constructed, the DGO No-1 had not taken any action after taking
charge as the Chief Officer, Town Municipal Council, Mundargi.

34. PW-1 in support of his contentions has produced 24
documents which have been commonly marked as Ex.P-4. Similarly
he has produced the documents at Ex.P-7 which have been also
commonly marked as Ex.P-7. On careful perusal of these
documents it is observed that though illegal construction had
taken place on terrace i.e the 3d floor, the DGO No-1 had not taken
any action against the owner of Ashok Lodge. The 3¢ floor of Ashok
Lodge building is only a terrace on which only the water tanks and
solar panels have to be installed. However the owner of the Ashok
Lodge had illegally constructed temporary rooms in order to obtain
CL-7 Excise License. From perusal of the documents at Ex.P-4 and

Ex.P-7 it is observed that the DGO No-2 and 3 have colluded with
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Ashok Somanath Sidling i.e the owner of Ashok Lodge in creating

false and bogus documents.

35. PW-1 has categorically stated that on the first floor there are
only 5 rooms however the DGO No-2 and 3 in their panchanama

have reported that there are 6 rooms.

36. Similarly on the 2nd floor even though there are only 5 rooms,

the DGO No-2 and 3 have reported that there are 8 rooms.

37 Likewise the 3rd floor is only a terrace and no construction is
allowed on the terrace. However the DGO No-2 and 3 have
submitted a false report and panachanama stating that the owner of
Ashok Lodge Sri Ashok Somanath Sidling had constructed 8 rooms
on the 3 floor. PW-1 the Investigation Officer has observed that 2
temporary rooms have been constructed using plywood. Inspite of it,
false report has been submitted by DGO No-2 and 3 that there are 8
rooms on the 31 floor. PW-1 has produced the copies of report
submitted by the DGO No-2 and 3. The document at Ex.P-3 is the
report submitted by the DGO No-3 Sri Vivekananda Mankale Excise
Sub Inspector. He has reported that on the first floor there are 6
rooms, on the 2nd floor there are 8 rooms and on the 3rd floor there
are 8 rooms. Ex.P-3 is the report submitted by DGO No-3 to DGO

No-2 i.e the Deputy Commissioner of Excise, Gadag.
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38. Ex.P-2 is the report submitted by DGO No-2 i.e the Deputy
Commissioner of Excise addressed to the Excise Commissioner,
Bengaluru. He has also reported that on the first floor of the Ashok
Lodge there are 6 rooms, on the 2nd floor there are 8 rooms and on
the 3d floor there are 8 rooms. Both DGO No-2 and 3 have submitted
false reports, though there were only S rooms on the first floor and
2rd floor, they have falsely reported that there are 6 rooms on the
first floor and 8 rooms on the 2nd floor. Similarly though the 3¢ floor
is only a terrace the DGO No-2 and 3 have given false reports that
there are 8 rooms on the 3t floor. The 3t floor being the terrace no

construction is permissible.

39. PW-1 in support of his contention has produced photographs of
Ashok Lodge and they have been commonly marked as Ex.P-6. In
these 5 photographs the Ashok Lodge can be seen. The photographs
of all the floors have been taken. The illegal structures on the 3rd
floor can be seen in the photographs. Ex.P-5 is the xerox copy of the
panchanama conducted by DGO No-3. He has falsely reported that
there are 6 rooms in the first floor, 8 rooms in the 2nd floor and 8

rooms in the 3rd floor.

40.  On careful perusal of the oral evidence of PW-1, his report at
Ex.P-1, the documents furnished, by him, i.e Ex.P-4 and Ex.P-7 and
the reports of DGO No-2 and 3 at Ex.P-2 and Ex.P-3, it is observed
that the DGO No-2 and 3 have colluded with Sri Ashok Somanath
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Sidling, the owner of Ashok Lodge and helped him in creating bogus

documents to obtain CL-7 Excise License.

41. From perusal of Ex.P-4 and Ex.P-7 documents it is observed
that, the DGO No-1 has not taken any steps to demolish the illegal
structure constructed by Sri Ashok Somanath Sidling of Ashok Lodge
on the 3rdfloor/terrace. Similarly the DGO No-2 and 3 have prepared
false panchanamas and submitted false reports as per Ex.P-2 and
Ex.P-3. Though there are only 5 rooms in the first floor, 5 rooms in
the 2nd floor and no rooms at all on the 3t floor, they have submitted
false reports that there are 6 rooms in the first floor, 8 rooms in the
ond floor and 8 rooms on the 3™ floor. In order to obtain CL-7 excise
license it is mandatory to have certain number of rooms in the lodge.
Even though Sri Ashok Somanath Sidling, the owner of Ashok Lodge
had not constructed prescribed number of rooms the DGO No-1 to 3
have illegally helped him in creating bogus documents and in

obtaining CL-7 license.

49. The Advocate for DGO No-2 and the defence assistant for DGO
No-3 have filed their written Submission. They have contended that
the report of the investigation Officer is factually incorrect. The
investigation officer has inspected the Ashok Lodge when the
renovation work was going on. One of the rooms on each floor was
temporarily used as store room however in reality it is also a full-

fledged room. The Investigation Officer has not taken these aspects
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into consideration. Hence his report cannot be accepted. However

these contentions of the DGO No-2 and 3 cannot be accepted.

43. On perusal of the records furnished by the Investigation Officer
and his report at Ex.P-1 it is observed that he has not visited Ashok
Lodge at the time of renovation. The DGO No-2 and 3 have not
produced any documents to show that renovation work was under
taken. Even if the store room is taken into consideration there are
only 6 rooms on the second floor but the DGO No-2 and 3 have
reported that there are 8 rooms. It is totally a false report. The DGO
No-2 and 3 have not produced any documents i.e construction
permission from the Town Municipal Council, Mundargi for the
renovation work. This contention of the DGO No-2 and 3 is not at all
supported by any cogent evidence. Therefore I am of the opinion that
the contentions taken up by the DGO No-2 and 3 cannot be

accepted.

44. The evidence of PW-1 places the actual facts on record. Nothing
is elicited in the cross examination of PW-1 to disbelieve or discredit
his version. The DGO No-1 to 3 have not led any evidence to show
that, PW-1 failed to record and report the actual facts and that his
evidence cannot be believed. The evidence of PW-1 and his report at
Ex.P-1 therefore deserve to be believed. Hence, I believe the report at
Ex.P-1, and evidence of .O/PW-1. On careful perusal of the evidence
of Disciplinary Authority, I am of the opinion that, the charges
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leveled against the DGO No-1 to 3 have been proved. Hence, on
appreciation of the evidence 1 am of the opinion that, the Disciplinary

Authority has proved the charges leveled against the DGO No-1 to 3.

45. For the reasons stated above the DGO No-1 to 3, being the
Government/Public Servants have failed to maintain absolute
integrity, besides devotion to duty and acted in a manner
unbecoming of Government servants. On appreciation of entire oral
and documentary evidence, I hold that the charges leveled against
the DGO No-1 to 3 are established. Hence, [ answer point No.1 and
2 in the “Affirmative ”.

-+ ORDER ::

The Disciplinary Authority has proved the
charges against the DGO No-1) Sri. R.S.
Sunagaar, Commissioner, City Municipal
Council, Hiriyur (working ‘then as Chief Officer,
TMC, Mundargi, DGO No-2) Sri. L.A. Advani, the
then Deputy Commissioner of Excise (in charge)
Gadag District (now retired) and DGO No-3) Sri
Vivekananda Mankale, the then Excise Sub

Inspector, Mundargi Range, Gadag District.
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46. This report is submitted to Hon’ble Upa Lokayukta-1 in a

sealed cover for kind perusal and for further action in the matter.

Dated this the 18 day of Fe?ruary 2021
: 4
N
(Patil Moha r& Bhimanagouda)
Additional Registrar Enquiries-13

Karnataka Lokayukta
Bangalore

/
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ANNEXURES

[ witness examined on behalf of the Disciplinary‘\
Authority l

PW-1: Sri Sanganagouda (Original) |

Witness examined on behalf of the Defence 4‘
Nil
Documents marked on behalf of the Disciplinary
Authority |
Ex. P-1: Report of _I.G(bﬁg_ina)_
Ex. P-1(a): Signature of the 1.O.
Ex.P-2: Report of DGO No-2 dated 30/05/2013
page no. 121-122 xerox copies, page no.123 Certified \
Ex. P-3: Report of DGO No-3 dated 27,/05/2013,
page no. 124 xerox copy, page no.125 Certified copy. l
|

Ex.P-4: The applicant submitted necessary ]
documents for grant of CL-7 license, page 1no. 126 |
certified copy, page no.127 xerox copy, page no. 128-
136 certified copies, page no. 137 xerox copy, page \
no. 138-144 certified copies, page no. 145 xerox copy,
page no. 146 certified copy, page no.147 xerox copy,
page no.148-151 certified copies.

-
Ex.P-5° The copy of Panchanama, page no- 152-153
xerox copies, page no. 154 certified copy.

|
Ex.P-6: 5 photographs (Original) '*‘

Ex.P-7: The Chief Officer, Town Municipal Council, |
Mudaragi has submitted the documents on ‘
12/07 /2013 to Dy.S.P, KLA, Gadag page no.158-

160 Originals, page no.161-162 certified copies.

Ex.P-8: The copy of Panchanama dated : _‘
12/07 /2013 (Original)

Ex.P-9: The 4 photographs taken at the time of
panchanama (Original)

[
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Ex.10:- Deputy Commissioner of Excise, Gadag
District given a memo dated: 29 /06/2013 to Ashok

Lodge (xerox)

Ex.11: The P.A. to Hon’ble Upalokayukta-1 written
letter to the Dy.S.P, KLA, Gadag to conduct
investigation to this complaint (xerox)

Ex.P-12: Complaint copy (xerox copies)

Dated this the 18 day of Febru:\lry 2021
v\

(Patil Mohankuma himanagouda)
Additional Registrar Enquiries-13
Karnataka Lokayukta

Bangalore.
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GOVERNMENT OF KARNATAKA
&

)

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/483/2015/ARE-13 Multi Storied Building,
Dr. B.R. Ambedkar Vcedhi.
Bengaluru-560 001
Date: 06/03/2021 -~

RECOMMENDATION

Sub:- Departmental inquiry against;

1) Sri R.S. Sunagar, the then Chief Officer, Town
Municipal Council, Mundaragi (presently working
as Commissioner, City Municipal Council, Hiriyur);

2) Sri L.A. Advani, the then Deputy Commissioner of
Excise, (incharge), Gadag District, Gadag (now
retired);

3) Sri Vivekananda Mankale, the then Sub Inspector
of Excise, Mundaragi Range, Gadag District — Reg.

Ref:- 1) Govt. Order No.g®a 67 @x08 2015, Bengaluru dated
3/8/2015 entrusting departmental inquiry against
Sr1 R.S. Sunagar;

2) Govt. order No. ox°2 86 2% 2015, Bengaluru dated

29/8/2015 entrusting departmental inquiry against
Sri L.A. Advani and Sri Vivekananda Mankale.

3) Nomination order No.UPLOK-1/DE/483/2015,
Bengaluru dated 8/10/2015 of Upalokayukta-1,
State of Karnataka, Bengaluru

4) Inquiry Report dated 18/2/2021 of Additional
Registrar of Enquiries-, Karnataka Lokayukta,
Bengaluru

The Government in the Department of Urban Development
by its order dated 3/8/2015 initiated the disciplinary proceedings
against Sri R.S. Sunagar, the then Chief Officer, Town Municipal
Council, Mundaragi (presently working as Commissioner, City
Municipal Council, Hiriyur) (hereinafter referred to as Delinquent
Government Official-1, for short as DGO-1) and entrusted the

Departmental Inquiry to this Institution.
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2. The Government in the Finance Department by its order
dated 29/8/2015 initiated the disciplinary proceedings against Sri
L.A. Advani, the then Deputy Commissioner of Excise (Incharge),
Gadag District, Gadag and Sri Vivenkananda Mankale, the then
Sub Inspector of Excise, Mundaragi Range, Gadag District
(hereinafter referred to as Delinquent Government Officials-2 and
3, for short as DGO-2 and DGO-3 respectively) and entrusted the

Departmental Inquiry to this Institution.

o) This Institution by Nomination Order No.UPLOK-1/DE/483/
2015 Bengaluru dated 8/10/2015 nominated Additional Registrar
of Enquiries-4, Karnataka Lokayukta, Bengaluru, as the Inquiry
Officer to frame charges and to conduct Departmental Inquiry
against DGOs 1 to 3 for the alleged charge of misconduct, said to
have been committed by them. Subsequently, by Order No.
UPLOK-1&2/DE/Transfers/2018, dated 6/8/2018, the Additional
Registrar of Enquiries-13, Karnataka Lokayukta, Bengaluru was
re-nominated as inquiry officer to conduct departmental inquiry

against DGOs 1 to 3.

4. The DGO-1 Sri R.S. Sunagar, the then Chief Officer, Town
Municipal  Council, = Mundaragi (presently = working as
Commissioner, City Municipal Council, Hiriyur); DGO-2  Sri L.A.
Advani, the then Deputy Commissioner of Excise (Incharge), Gadag
District, Gadag and DGO-3 Sri Vivenkananda Mankale, the then
Sub Inspector of Excise, Mundaragi Range, Gadag District were

tried for the following charges:-

“ITens-1
deY-1S¢ SOOI FTED JIPTTTIT  J  GOLDAT. AT

St 2013-14 3y 2014-15 St ALY HST XY, WIS
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BB ©30eE OET SIITOE B W KeDTOP
RQOTT THT IRTZoN TPV B TOINTRTI), B3
3¢ DBRONY TF[O BT, TN IYID  IB)
S0IT  TIWIZ, BRATRIILD oIPYBe T FRegde, ey
REoFD Re@FOONTY, I, FIF, TOOIONY TOBRLr FIFH,
JIFONTY, BPLORT, TOTFIIT XX ICIYB  0e8oHY

SBEDIROW  FIVFWT FTToFD  Xewe  (RT[BES)  DOPBIRY
19668 3(i) ©oT (iii) e JWOTION, YVYOFR HTFBEE
PBNTHECTOTD STOHRZER.

SRR 2

ey 33¢ 03 XFord JTOOIE HF DRETOICT 0TS
oDEIHL  2013-14 m@i 2014-15 Je¢ mIIQ nan 28
BOOBINOD  Tpwd  LWTOO  JOETFTINGY, NeY-2F¢ 303
RFOFD IPTTTOT 8. Q. VWD 0PI NBN 8Y ©eITd
YO SOSNBTIND), WNOBWIN TeIpel3 ©BRET VFI 1 D) 2
Je DBRODY Boe 5 ZATRNTOZ FeRw 10 FRSRNVTYNRR,
DeFBODY  ApeweT” TIRY Fwpood B MINBS
ONIRY TOFBe JNFAT T IpTRNCLINR, AT Jewy-33e
&0 FFOFO JVTCD 3Be DBRONY 7 BRCBATI, 330N
DOBLR, JeY-23¢ BTOI FTFO FITH IWO CorRY 2.8
22 BReRWNPE D03LR, WBRCT COES BT ¢ WBReF
RReDTOFE AQONT TIOR 2013-14 I 2014-15 e mOR
@07 WO TRRTOW IBILD ART-T FTTH DR BOTIOD
BoNYROT ©TO BoINTOR FTTD BOYWHW FROT  FToredT
WO oL JONTW T Iy, YUQOLAT), JeDYTH  FFoF O
ReIBOONT), e, FBFW, WoUI0NY TOTRLRF T, ATWOZY,
3Rc03W, ToNFWRE NeRR STRIQYT  0e30NY  IBDIROW
BJ0FET TFOFD Reww (ITBFI) DODNTPI® 19668 3(i) dodd

(iii) Je Duoz,ﬁéodam% PO HIFBE  DANTHECT0TH

-

@m@fdogea%.
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S. The Inquiry Officer (Additional Registrar of Enquiries-13) on
proper appreciation of oral and documentary evidence has held
that the Disciplinary Authority has proved above charges against
DGO-1 Sri R.S. Sunagar, the then Chief Officer, Town Municipal
Council, Mundaragi (presently working as Commissioner, City
Municipal Council, Hiriyur); DGO-2  Sri L.A. Advani, the then
Deputy Commissioner of Excise (Incharge), Gadag District, Gadag
and DGO-3 Sri Vivenkananda Mankale, the then Sub Inspector of

Excise, Mundaragi Range, Gadag District.

6. On re-consideration of inquiry report and taking note of the
totality of the circumstances of the case, I do not find any reason
to interfere with the findings recorded by the Inquiry Officer. It is
hereby recommended to the Government to accept the report of

Inquiry Officer.

7. As per the First Oral Statement submitted by DGOs 1 to 3;

(1) DGO-1 Sri R.S. Sunagar is due to retire from service
on 31/8/2023;

{i1) DGO-2 Sri L.A. Advani is due to retire from service eon
31/5/2023;

(iiiy DGO-3 Sri Vivekananda Mankale is due to retire from
service on 31/7/2043.

8. Having regard to the nature of charges proved against DGO-
1 Sri R.S. Sunagar, the then Chief Officer, Town Municipal
Council, Mundaragi (presently working as Commissioner, City
Municipal Council, Hiriyur); DGO-2  Sri L.A. Advani, the then
Deputy Commissioner of Excise (Incharge), Gadag District, Gadag

and DGO-3 Sri Vivenkananda Mankale, the then Sub Inspector of
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Excise, Mundaragi Range, Gadag District, it is hereby
recommended to the Government for imposing penalty of;
(i) withholding one annual increment payable to

DGO-1 Sri R.S. Sunagar with cumulative effect;

(ii) withholding two annual increments payable to

DGO-2 Sri L.A. Advani with cumulative effect;

(iii) withholding two annual increments payable to
DGO-3 Sri Vivekananda Mankale, with cumulative

effect.

0. Action taken in the matter shall be intimated to this

Authority.

Connected records are enclosed herewith.

@;&l/\ﬁ ~ ¢ ﬁ /o |
(JUSTICE B.S.PATIL)

Upalokayukta
State of Karnataka,
Bengaluru






GOVERNMENT OF KARNATAKA

KARNATAKA LOKAYUKTA

No.UPLOK-1/DE/483/2015/ARE-13 Multi Storied Building,
Dr. B.R. Ambedkar Veedhi,
Bengaluru-560 001
Date: 20/12/2021

MODIFIED RECOMMENDATION

Sub:- Departmental inquiry against;

1) Sri R.S. Sunagar, the then Chief Officer, Town
Municipal Council, Mundaragi (presently working
as Commissioner, City Municipal Council, Hiriyur);

2) Sri L.A. Advani, the then Deputy Commissioner of
Excise, (incharge), Gadag District, Gadag (now
retired);

3) Sri Vivekananda Mankale, the then Sub Inspector
of Excise, Mundaragi Range, Gadag District — Reg.

Ref:-1) Govt. order No. oz*2 86 @aox 2015, Bengaluru dated

29/8/2015 entrusting departmental inquiry against
Sri L.A. Advani and Sri Vivekananda Mankale.

2) Inquiry Report dated 18/2/2021 of Additional
Registrar of Enquiries-13, Karnataka Lokayukta,
Bengaluru

3) Recommendation dated 6/3/2021 communicated by
letter dated 19/3/2021 of the Registrar, Karnataka
Lokayukta, Bengaluru.

4) Government letter No. FD 82 EPS 2015, Bengaluru
dated 26/7/2021.

In the above departmental inquiry, on the basis of the
inquiry report submitted by the inquiry officer holding that the
charge against the DGOs 1 to 3 is proved, a recommendation has
been made to the Government, among others, for imposing penalty
of withholding two annual increments payable to DGO-2 Sri L.A.

Advani with cumulative effect.
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2. But, the Government in its letter No. FD 82 EPS 2015, dated
26/7/2021 intimated to this institution that DGO-2 Sri L.A.
Advani has retired from service on 31/5/2013 and as such, the
penalty of withholding two annual increments with cumulative
effect cannot be implemented. Therefore, the Government has
sought for revised recommendation in regard to penalty to be

imposed on DGO-2, from this institution.

3. In view of the fact that the DGO-2 Sri L.A. Advani has retired
from service on 31/5/2013, the earlier recommendation made in
respect of him needs to be modified. Therefore, having regard to
the charge proved against DGO-2, it is hereby recommended to the
Government for imposing penalty of withholding 10% of pension
payable to DGO-2 Sri L.A. Advani, the then Deputy Commissioner

of Excise (Incharge), Gadag District, for a period of 5 years.

4, Action taken in the matter shall be intimated to this

: é%%%#%(m/a/
(JUSTICE B.S.PATIL

Upalokayukta
State of Karnataka,
Bengaluru

Authority.

Page 2 of 2



